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(b) if so the details thereof? , 
THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRI 
KAGANBHAI BAROT): (a) No, Sir. 

(b) Does not arise. 

Free travel faelUties to employees of 
Indian Airlines and Air India 

6525. SHRIMATI PRAMILA DAN-
DA V ATE: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be 
pleased to state: 

(a) whether the employees of the 
Indian Airlines and Air India are 
allOWed to travel .free every month; 
and 

(b) whether this facility has oeen 
enjoyed by the relations of the fm-
ployees? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir. 

(b) Free and rebated passage is 
allOWed to relations of employees of 
the two Corporations in accordance 
with their respective regulations. 

Supply of naphthalene to multl-
uaUODaI and MRTP houses 

6526. SHRI G. Y. KRISHNAN: Wi1l 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Government are aware 
that generally Steel Authority of 
India has supplied its entire produc-
tion ot naphthalene to multi-national 
and MRTP houses and bas not sup-
plied any quantity to the co-operative 
sector; 

(b) if so, the details regarding dis-
tribution procedure adopted during 
the last two years; and 

(c) the measures Government pro-
pose to take to ensure the supply to 
cooperative sector? 

THE MINISTER OF COMMERCE 
rAND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) to (e) 
It is not a fact that Steel Authority 
of India Limited has supplied its 

entire production of naphthalene 
to multi-national and M.R.T.P. 
houses. Naphthalene is a basic 
raw material, for the manufac-
ture of various chemicals and inter-
mediates required by a nUJl\ber of in-
dustries. It is,. therefore" mostly sup-
plied to such consuming units in any 
sector as have the necessary process. 
ing facilities and there is no bar to 
supplies being made to the cooperative 
sector if there is a request from any 
industry from that sector. In fact 
during the last two years naphthalene 
has been supplied alike to small scale 
and DGTD units 

As the present indigenous produc-
tion of napthalene is ahort of the re-
quirements, some quant.i.ties of naph-
thlene have been, and are, being im-
ported. The sale of this by-product 
IS governed by the general terms and 
conditions of business for SAIL pro-
ducts. The minimum order for sup-
ply of naphthalene is 10 tonnes by 
road and one wagon load by rail. 

Classification of Pbarmac:opoejal J)Jtup 
undet' Central Excise '.l'ari1r 

6527. SHRI RATAN SINGH RAJDA 
SHRI CHANDRA BHAL 

MANI TIWARI: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether single pharmacopoeial 
drugs manufactured indigenously are 
being classified under item 14(e) of 
the Central Excise Tariff which covers 
patent, proprietary medicines only; 

(b) whether Government are aware 
that basic drugs are not legally 
covered under the definition of 
medicines whether pharmacopoeial 
patent or proprietary; and 

(c) if so, under what provisions of 
the law, Government are still classi-
fying single pharmacopoeial basic 
drugs under item 14 (e) of Central 
Excise Tariff? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHIH 
MAGANBHAI BAROT): (a) Yes, Sir. 
However, pharmacopoeial prepara-
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tions containing single pharamcopoeial A+rrt; ~ qf('i!f I f'Rf' ~ i sr~~nlf 
agents are exempt from whole of the ~ '{f~;r;:r 1:t~~« ~~ ~ ~ 
excise duty leviable thereon under 
item 14E of Central Excise Tariff when f~ Gf\1: ~f t I ,,{f ~~ it 
these are cleared in bulk quantity in if;'T~rm- 11'U WfEl ~T qT61f f~1f 
a form awhich is not 'ready fOr use' 
i.e ... not in a dosage form and withou~ f~ ~ Cfi'f ~ ~ , irrvft 
a label or other indicationJ of dm;e, A+rrt; rn it; «~\l it, ~ arrt if 
method of usage Or ipplication Or a.1Y ~ smrTCf ~'{ ~ fq::ql (1!(I'f l1 
other therapeutic information. 

(b) and (c) The correct legal posi-
tion is that under Item 14E of Central 
Excise Tariff all pharmacopoeial pre-
parations marketed under brand 
names Or marks including manufac-
turers' special marks, symbol, etc. are 
liable to central excise duty but the 
central excise duty is levied only on 
such pharmacopoeial preparations 
which dO not come in the exempted 
category mentioned in (a) above 
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"Bird Hit'.. Aircraft of Iadiaa Airlia .. 
and Air belia 

6530. SHRI ARIF MOHAMMAD 
KHAN: 

SHRI NAWAL KISHORE 
SHARMA: 

Wlll the MInIster of TOURISM AND 
CIVIL AVIATION be Rlea~ed to ,tate 

(a) the number ot "bird hit" air-
craft of Indian Airlin~ and Air India. 
separately during 1977-78, 1978-7~ 4nd 
1979-80, and total finauC'lal danl.agt'l' 
caused thereby; 

(b) what steps Government propo3e 
to take to safeguard the aircraft from 
bud-menace; and 

(c) whether Government propose 't(\ 
set up alrfield management com-
mittees to identify environmental 
problems and take step~ to ensu~ 
cleanliness around airports! 

THE MINISTER OF STATE iN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI CHANDU-
LAL .~NDRAKAR). (a) Indl~'l 
Airlines: 

Period No. of Financial 

1977-78 • 

1978-79 • 

1979-80 • 

Air India : 

1977-78 • 

1978-79 • 

1979-80 • 

bird hit dam age 
incidence 

CRa. in lakh,) 

9[ 6.f..5 l 

II i 2 .... 4'1 

5 

7 
J[ 

Nil 

98 .99 

18.45 




